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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 323 OF 2024.
Re : News item appeared in “The Hindustan Times” dated 23/2/2024,
titled “No permission provided for use of chemicals in cleaning water
bodies : MPCB.”

Report on behalf of the Maharashtra Pollution Control Board

1. The Hon’ble National Green Tribunal has taken Suo Moto cognizance of
the News item appearing in “The Hindustan Times” dated 23/02/2024
Titled “No permission provided for use of chemicals in cleaning water
bodies: MPCB”, which is registered as Original Application
No.323/2024.

2. The Ministry of Agriculture and Farmers Welfare (Department of
Agriculture and Farmers welfare) in its Notification dtd. 21/10/2022
stated that, “The Central Government after Considering the report of the
Expert Committee and after consultation with Registration committee,
set up under the Insecticide Act,1968(48 of 1968), is satisfied that use of
Glyphosate involves health hazard and risk to human beings and
animals” and issued Order for restriction on use of Glyphosate. A copy
of the Notification dated 21/10/2022 is enclosed herewith and marked as

an Annexure-‘I’.

3. The Maharashtra Pollution Control Board has issued a letter dated
30/06/2023 to the Additional Commissioner, Pune Municipal
Corporation (PMC) and communicated the Notification and Order dtd.
21/10/2022 and requested to obtain permission for use of Glyphosate to
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remove water hyacinth from the river of Mula. A copy of the said letter

dtd. 30/06/2023 is enclosed herewith and marked as an Annexure-‘II’.

For and on behalf of
Mabharashtra Pollution Control

Board
e
Ik
Place : Pune (Kartikeya Langote)
Date : 02/04/2024 Sub Regional Officer,

MPC Board, Pune-I.
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- DIRECTORATE OF AGRICULTURE AND FOOD PRODUCTION, ODISHA

No. 1565 Agrilipp dt 03]u]asas
To
The Chief District Agriculture Officer (All)
Agriculture District Officer (All)
Sub- Circulation of Notification on $.0.5010 (E) of GOl on Restriction on use of
Glyphosate Order , 2022

Sir/Madam,

With reference to the subject cited above, the copy of Gazette notification
S.0.5010 (E) dated 21.10.2022 of Ministry of Agriculture & FW , Govt Of India on
Restriction on use of Glyphosate Order ,2022 is enclosed herewith for information
and wide circulation among all the concerned. The order must be followed up
meticulously, as it considers necessary, for execution of this order in the state.

Yours fa@thfully,

Director of A" 'i'c';ulture &
Food Production, Odisha

Memo No 1566 Agrilipp dt  03}u}22

Copy along with the notification submitted to Principal Secretary to
Government, Department of Agriculture & Farmers Empowerment, Qdisha for favour
of kind information.

Director of Ag i'euiture &
Food Production, Odisha
Memo No 1567 Agrilpp dt i} 22
Copy forwarded to the Director, Horticulture, Odisha/ Director , Soil
conservation &WSD, Odisha /Dean Research, OUAT/Dean Extenglon, QUAT for
favour of information and necessary action.

Director of{Ag n’c';ulture &
Food Production, Odisha

Memo No 1663 Agrilfpp dt  3}u]22

Copy forwarded to Sr. Technical Director, NIC , BhubaneswayAfor information
and necessary action with a request to publish the said notification e-licensing
portal .

Director of Adiiulture &
Food Production, Odisha



Memo No 1549 Agrillpp dt  3)ufa2

Copy forwarded to the MD,0AIC Ltd /MARKFED/MD,O 3SC  Ltd/Director
OSSOPCA/ Director » IMAGE for information and necessary actiofl,.

Director ’riculture &
Food Production, Odisha

MemoNo 1570 Agrillpp dt 63]11] 32,
Copy forwarded to the Scheme officer (All) for favour of king
necessary action.

Director of lr’icummre &
Food Production, Odisha
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MINISTRY OF AGRICULTURE AND FARMERS WELFARE
(Department of Agriculture and Farmers Welfare)
NOTIFICATION
New Delhi, the 21st October, 2022

5.0. 5010(E).—Whereas the Central Government had received a report from the Government of
Kerala for prohibiting the distribution, sale and use of Glyphosate and its derivatives;

And whereas, the Central Government, in exercise of the powers conferred by sub-section (2) of
section 27 of the Insecticides Act, 1968 (46 of 1968) published a draft Order for declaring its intention to
restrict the use of Glyphosate and its derivatives through pest control operators vide notification number
S.0. 2268(E), dated \6“? July, 2020, in the Gazette of India, Extraordinary, Part II, Section 3, Sub-
section (ii), dated 7" July, 2020, and invited objections and suggestions from all persons likely to be
affected thereby, before the expity of the period of ninety days from the date on which the copics of the
Official Gazette in which the said notification was published were made available to the public;

And whereas, copies of the said Gazette notification were made available to the public on the
7" July, 2020;

And whereas, the objections or suggestions received in respect of the said draft Order were duly
considered by an Expert Committee; -

And whereas, the Central Government, after considering the report of the Expert Committee and
after consultation with the Registration Commifttee, set up under the Insecticides Act, 1968 (46 of 1968), is
satisfied that the use of Glyphosate involves health hazards and risk to human beings and animals ;

Now, therefore, in exercise of the powets conferred by sub-section (2) of section 27 of the
Insecticides Act, 1968 (46 of 1968), the Central Government hereby makes the following Order, namely:-

e
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[T [—&vE 3(ii)] TG &7 TSI © T 3
ORDER
1. Short title and commencement. - (1) This Order may be called the Restriction on use of Glyphosate
Order, 2022, '

(2) 1t shall come into force on the date of its final publication in the Official Gazette,

2. The use of Glyphosate is hereby restricted and no person shall use Glyphosate except Pest Control
Operators.

3. All holders of the certificate of registration granted for Glyphosate and its derivatives shall return

- the certificate of registration to the Registration Commitiee for incorporation of the warning in bold
letters “THE USE OF GLYPHOSATE FORMULATION TO BE ALLOWED THROUGH PEST
CONTROL OPERATORS” on the label and leaflets.

4. If any person who holds the certificate of registration fails to return the certificate to the
Registration Committee, referred to in clause (3), within a period of three months, action shall be
taken under the provisions contained in the said Act.

5. Every State Govenment shall take all such steps under the provisions of the said Act and the rules
framed thereunder, as it considers necessary, for the execution of this order in the State.

[F. No. 13035/19/2019-PP-1]
Dr. PRAMOD KUMAR MEHERDA, Jt, Secy. (PP)
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Annexure I
MAHARASHTRA POLng:ON CONTROL BOARD

REGIONAL ICE - PUNE
Phone No. 020-25811604 — Jog Cantre, 3™ Floor,

FaxNo  0Q20-25811701 Tawenmr Wakdewadi,
e-mail ropune@mpch gov.in —————  Old-Pune Mumbai Road,
visil us  www mpch gov.in Pune- 411003

s TS '!ﬂt-lrl i our I'hl}

ROP/MPCE, L8 6LB0~ FTS-0001 Date: "5::\0&\?—023

To,

Additional Commissioner (E),
Pune Municipal Corporation,
Pune.

Sub Eradication of water hyacinth from the Rivers and lakes from the Pune City.
Ref 1) Your letter from the Env. Dept Pune Municipal Corporation vide

" Did. 24/03/2023
2) Board's Office Note generated by Sub Regional Officer, Pune | vide No.

MPCB-ON-2767
3) Communication from the HQ to this vide did,19.05.2023

T L T T .

With reference to :he abuve nﬂted sut:qecl your office has communicated to this
office regarding use of Glyphosale (weed control chemical) for control of water hyacinth
in rnver and lakes located within Pune Municipal Corporation jurisdiction. You have also
reported that Saguna Rural Foundation Neral has successfully carried out removal of
water hyacinth by using this chemical. Your letter is self-explanatory regarding use of
Glyphosate (weed control chemical) for control of water hyacinth stating as Agriculture
Department of India, Navi Delhi has banned said chemical for use except pest control
operators having license as per notification of Ministry of Agriculture and Farmer Welfares

Government of India no : CG-DL-E-25102022239860 dt: 21/10/2022.

In this regard, this office has taken guidance from the HQ, M.P. C. Board and it is
directed to communicate that Pune Municipal Corporation shall obtain permission for use
Glyphosate to remove water hyacinth from the river of Mula, Mutha, Mula-Mutha and lakes
surrounding Pune city from Competent Authority from Gowt. of India applicable in this
matter

Hence, take the permissions from the competent authority as directed above,
please.

Copy submitted to:
1. Joint Directed (APC) M.P. C. Board, Mumbai
2. Joint Directed ( WPC) M.P. C. Board, Mumbai.

Copy to: Sub Regional Officer, Pune-| : for further needful vigilance.



